
IN THE HIGH COURT OF JUDICATURE AT PATNA
Civil Writ Jurisdiction Case No.345 of 2023

======================================================
Court  on  its  own  motion  on  the  basis  of  resolution/complaint  passed  by
Coordination Committee

...  ...  Petitioner/s
Versus

The State of Bihar & Ors. 

...  ...  Respondent/s
======================================================
Appearance :
For the Petitioner/s :

For the Respondent/s : Mr. Sunil Kumar Mandal, SC 3
Mr. Y.C.Verma, Sr. Advocate 
Mr. Shri Ajay Kumar Thakur, Advocate 
Mr. Sanjay Singh, Sr. Advocate,
Mr. Ramakant Sharma, Sr. Advocate 

 Smt. Nivedita Nirvikar, learned Senior Advocate, 
Mr. Shailendra Kumar Singh, Advocate  
Mr.  Mukesh Kant, Advocate 

======================================================
CORAM: HONOURABLE THE CHIEF JUSTICE
                 and
                 HONOURABLE MR. JUSTICE PARTHA SARTHY

ORAL ORDER

(Per: HONOURABLE THE CHIEF JUSTICE)

2 10-01-2023   Today,  in  the  morning  session,  we  passed  the

following order:-

“On  an  oral  mention  by  Shri  Y.C.Verma,

Chairman,  Co-ordination  Committee,  Shri  Ajay

Kumar  Thakur,  President,  Lawyers’  Association,

Shri Sanjay Singh, President, Bar Association, Shri

Shailendra  Kumar  Singh,  Convenor,  Coordination

Committee,  Shri  Mukesh  Kant,   Secretary,  Bar

Association,  Shri  Ramakant  Sharma,  Chairman

Bihar  Bar  Council,    Shri  Anjani  Kumar,  learned

A.A.G.-4,  Smt.  Nivedita  Nirvikar,  learned  Senior

Advocate, the present resolution/complaint is placed
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before us in relation to the alleged misconduct of a

practising advocate of this Court. 

Emphatically,  it  is  pointed  out  that  the  said

advocate is  violating the law with impunity and is

roaming in the court complex. Also, there has been

past  incident  of  similar  nature  by  the  very  same

advocate. 

We direct the Registry to forthwith register the

resolution/complaint presented before this Court as a

Public Interest Litigation (PIL) and after processing

the same,  list it today itself. 

We are also informed that a report in relation to

past conduct of the very same advocate is lying in a

sealed cover in the registry. 

Registrar  General  also  to  place  the  same  on

record.” 

The petition stands registered and placed before us.

The  resolutions  signed  by  the  Co-ordination

Committee of three Associations of the Patna High Court; body

of a lady advocates of the Patna High Court; Secretary of the

Bar  Association;  and  the  General  Secretary  of  the  Lawyers’

Association are extracted as under:-
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Report of earlier enquiry placed by the registry in the

sealed cover is opened; perused and directed to be resealed and

handed over to the Registrar General of this Court. 

We have perused the interim report submitted by the

Fact  Finding  Committee  constituted  by  the  Bihar  State  Bar

Council  vide  communication  dated  26.12.2022.  The  same  is

directed to be kept in a sealed cover to be kept by the Court-

master of this Court. 

Shri Sunil Kumar Mandal, learned S.C.-3, appears on

behalf  of  the  Respondent  Nos.  1,  2  and  3;  Shri  Y.C.Verma,

learned senior counsel appears on behalf of the Respondent No.

4, namely, the Co-ordination Committee through its Chairman,

Patna High Court, Patna; Shri Ramakant Sharma, learned senior

counsel appears on behalf of the Respondent No. 5 namely, The

State Bar Council through its Chairman, Patna.

Let court notice be issued to the Respondent No. 6,

namely,  Mr.  Niranjan  (Advocate),  Flat  No.-101,  Gajadhar

Kailash Apartment, Road No. 2, East Patel Nagar (Near Gandhi

Murti), Patna-23, Email: niranjanlaw@gmail.com.  

Rule is  made returnable on 19.01.2023.

At  this  stage,  Shri  Ramakant  Sharma  states  that

during the course of the day itself, he shall take a decision on
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the interim report submitted by the Three Members Committee

constituted by the State Bar Council, which, of course, shall be

subject to the approval of the General Body of the Council. 

Court Master to supply the authenticated copy of the

order be supplied to all the concerned learned advocates. 

List on 19.01.2023.
    

Sujit/Ashwini

(Sanjay Karol, CJ) 

 ( Partha Sarthy, J)
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